IN THE cmnmALébMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD

M.A, No, 258/94

in
O,A. No, 585/92, Dt, of Decision 3 54.6,94.

Mr, D.L. Yogi «« Applicant/
‘ Applicant,

Vs

1, The Sr, Divisjonal Mechanical Engineer,
SC Rly, $anchalan Bhavan, Sec'bad,

2. The Divisional Railway Manager (BG)
S5C Rly, Samchalan Bhavan, Sec'bad,

3. The general Manager, SC Rly,
Rail Nilayam, Sec'bad, e+ Respondents/
Respondents,

Counsel for the Applicant/
Applicant, ¢ Mr, N, Krishna Rao

Counsel for the Respondents/
Respondents, s Mr, J.R, Gopal hao, SC for Rlys.

CORAS 3
THE HON'BLE SHRI JUSTICE V. NEELADRI RAQO : VICE CHAIRMAN

THE HOM'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,)

..2




MA,258/94 in 0A,585/92

ORDER

( As per Hon, Mr. Justice V. Néeladri Rao, Vice Chairman )
Heard Sri N. Krishna Rao; lsarned counsel for the
Petitionsr and Sri J.R. Gopal Rag, Iearned standing coumsel

for the Railuays.

2., This MA is filed praying fPor a direction to the
respondents to pay the pensionary henefits of the applicant
immediately!treating bim as Assistant Loco Foreman with

retrospective effect from 1-1-1386.

3. The relief claimed in this MA depends upon the ultimate

result in the OA. Hence, it is not a case where this MA

has to be considered pending disposal of the DA,

4. But in the circumstances it is just and proper to ex-

-pedite the hearing of OA ﬁccordingly‘past the DA for

final hearing on 7-7-19%94 ét the top of the list,

S. MA is ordered accordingly. No costé?\
)$$odmbmh___;__

(R. Ran%arajan) ) (V. Neeladri Rao)

Member {Admn) Vice Chairman

-

Dated : 24 June, 19394
Dictated in Opan Court

Leputy Registrar(J)cC

To
1. Tne sr.uivisional tecnanical Engineer, 5.C.Rly,
ak Sancnalan shaval, decuyncerabad.

2. The bivisional Railway Manager (860 5.C.Rly,
Sdanchalan bnavan, Secunderaoad.

3, Tne ueneral Manager, S.C.RlLy, Railnilayam, Secuncerabad.

4. One copy to Mr.N.Krishna Rao, Aavocate ¥10 b=7 MIG-II
Bagniivgampally, Hyd.

5., Oue copy tO MIL.J.ReuOpal RaO, ot tor Rlys, CaT.Hyd.
By O o Al ety Al edyd o

b. One spare COpYs
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TNPED BY CCIPARED BY
CHECLED BY PPEOVED BY -

IN THE CENTRAL ADﬂINISlRAfIVE TRY BULIZL
HYDERABAD BENCH .T HYDERLDAD.

e
THE HON'BLE MR,JUSTICE VNEELADRT RAO
VICE CHAIRMAN
AND
THE [HOM'BLE MR.A.BIG RIET 3 MEMBER(2)

ND

HANDRASE[IE R REDDY
MEMIER(CUDL)
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AND

THE HON'BLE MR.R.RANGARLIAN 3 FEMBER(Z)

Dated: = ~-1994,

ORDER/JUDGHENT s

Mohe /RebfCsis No.  25% \‘\H

O.a.No, S%t)\k

T.ANO. - (#.pP, )

Adni¥ted and Interim Directions

‘Dismlissed as withdraqn_'
Disnlissed for default.
Re jgcted/Ordered..

NQ order as to costs.






